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3m

Sir, will you allow me one minute?

Members are making a hue and cry

and violating ithe rule. But you do
not hear members who are very
peaceful and silent. This has hap-

pened in Gujarat also in the case of
people who were agitating peacefully.

MR. SPEAKER: 1 have allowed
only Shri Jyotirmoy Bosu to make a

statement under rule 377. Shri
Jyotirmoy Bosu.
(Interruptions)

MR. SPEAKER: Nothing will go
on record,

All the motions cennot come Only
one motion can come. I have allow-
ed one motion-—cf Shri Jyotirmcy
Bosu and Shri H. M. Patel. If all
the 50 Members want to talk like
that, how can (hat go on?

The Parliament is sitting for three
months. A number of opportunities
will come up. We are going to dis-
cuss the President’s Address and thc
General Budget also.

All of you please sit down. I have
anllowed one.

Shri Jyotirmoy Bosu.

MATTER UNDER RULE 377

13.20 hrs

ELecrioNn CoMMISSIONS REPORTED DICI-
SION STAGGERING POLLING DATES IN
OR1s8A

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I have recelved
numerous telegrams, including one
from two Members of Parliament
which reads as follows:

“Election Commission’s arbitrary
decision staggering poll dates from
twenty-fourth instant to twenty-
second, twenty-fourth and twenty-
sixth takes voters by surprise and
causes much inconvenience to voters
and parties. Pretext of non-availa-
bllity of teachers for poll work ex-
Posed after teachers’ press state-
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ment offering their services. This

is designed for low polling wh.ch
will help Congress. Decision so
much anti-people. All parties n-
cluding Congress and CPI resented
before Chief Elecloral Officer. Soli~
cit raise issue in parliament.”

I would like to draw the attentinn
of the Law Minister and through hium
the Election Commissioner to this and
request that this matter should be m-
mediately looked into and such steps
should not be taken which will upset,
annoy and displease the contesting
political parties. I would like the
hon. Minister to give an assurance to
this effect on the floor of the Hou-e.

SHRI INDRAJIT GUPTA (Ali-
pore): The same telegram was receiv-
ed by me from Mr. Loknath Mishra, a
Member of the other House. There
seems to be a contradiction in it. He
says that this is meant {0 help the
Congress; but at the same time he
also says that the Congress itself has
protested.

MR. SPEAKER: Mr. II. W. Pa'sl
He is not here.

We now agijourn for Lunch. The
Houwee gtands adjourned till 2.30 p.m.
13.24 hrs.

The Lok Sabha adjourned for lunch
till thirty minutes past Fourteen of
the Clock.

The Lok Sabha reassembled ofter
Lunch at thirty-six minutes past
fourteen of the clock

14.36 hrs.

[Mg.
Chair]

. Depury-SpEAKER—in the

NATIONAL COOPERATIVE DEVE-
LOPMENT CORPORATION (SE-
COND AMENDMENT) BILL

MR, DEPUTY¥-SPEAKER: The House
will now take up the Nationsl Coope-
rative Development Corporation (Se-
cond Amendment) Bl
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. SHRI KRISHNA CHANDRA HAL-
DER (Ausgram); Sir, I have received
yesterday a telegram from Punjab
about the indiscriminate and brutal
attack on the people assembled peace-
tully on the opening session of the
twenty-third Punjab Kisan Conference
at Sunam district Sangrur. It is an
attack on tHeir fundamental rights.

MR. DEPUTY-SPEAKER: How does
it come here? This is a subject which
falls within the State.  There is a
State Government.

SHRI KRISHNA CHANDRA HAL-
DER: I have sent notice under Rule
377. 1 have sent copies of the tele-

gram,

MR. DEPUTY-SPEAKER: Order
please. Now the House will take up
National Cooperative idevelopment
Corporation  (Second Amendment)

Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): 8ir,
I beg to move:*

“That the Bill further to amend
the National Cooperative Develop-
ment Corporation Act, 1362, he taken
into consideration.”

The Bill seeks to amend the National
Cooperative Develgpment Corporation
Act, 1962. As hon. Members are
aware, the National Cooperative Deve-
lopment Corporation came into being
in 1968 by a Statute of the Parliament.
It is a successor organisation to the
National Cooperative Development and
Warehousing Board which was establi-
shed in 1956 in pursuance of the re-
commendafions of the All India Rural
Credit. Survey Committes. The prin-
cipal respons bility of this Corporation
is to promote plenned development of
marketing procesging storage of agri~
cultursl produce and distribution of
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essential agricultural requirements of .
farmers through cooperatives and to
this and provide financial assist-
ance {0 them through tae State Gov~
ernments. '

The Public Accounts Committee
1968-70 of Fourth Lok Sabha in its
106th Report on the National Couopera-
tive Development Corporation made
certain observations on the function-
ing of this Corporation and suggested
that the Government may have a
detailed expert study made of the
working of this Corporation and ‘come
to a decision on the necessity for the
continuance of the National Coopera-
tive Development Cornoration’. In
pursuance of this the Government
appointed an Expert Committes under
the Chairmanship of Shri B, Venkat-
appiah. The Committeec made a de-
tailed review of the functioning of the
Corporation and came to the conclu-
sion that the NCDC should not cnly
be continued but should be adequately
strengthened. Referring to the per-
formance of the Corporation the Com-
mittee observed. .

“The striking progress recorded by
various cooperative programmes, the
planning and promotion of which is
the responsibility of the NUDC, un-
der its charter, does credit to the
NCDC.

Ag for the need fer continuance of
the NCDC, the Committee observed

I quote,

“If the main object which under-
lay the establishment of the NCDC
was important when that institution
was conceived, it is even more im-
portant today when agricultural
growth is much larger in dimension
and much more diversified in com-
position. In our view, then the
NCDC should remain; but it must do
8o as an effective promoter, innova-
tor; coordinator and, to the extent
necessary, financler. The Corpora-
tion bhas to function in conjunction
with and through the State Govern-
ments whe are responsible for the
implementation of wvarious coopera-
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tive programmes. The aim of the
NCDC should be to help State Gov-
ernments to initiate and implement
programmes of cooperative develop-
ment in the States. There is noth-
ing in thig that can be regarded as
an encroachment m the activities of
the State Governments nor does the
NCDC unnecessari'y duplicate the
functions of the Union Department
of Cooperation. While the Depart-
ment {s responsible for enunclation
of policies in relation to the Corpo-
ration and ils activities, the scope of
the Corporation’s responsibility rela-
tes o the formulation, execution and
financing of programmes.

Further, the NCI:C should Le a
representative body at the nafional
level; it has to bz so reconstituted
as to provide a forum for coupera-
tive and other non-ofiicial leadership
on the one hand ang on the other,
for the Central Government, the
State Governments and the relevant

public sector organisations, both
financial and commercial (n such
a forum can be diseussed the broad
policles concerning the planning,
initiating, developing and financing
of a nation-wide |cooperatve pro-
gramme for market'ne, processing,
storage and other allied activity.
Thus conceived, tha role of the NCDC
cannot be construed as nrejudiclally
affecting the prospects of de-officia-
lization of the cooperative move-
men ".

The other major recnmmendations
of the Committee are:—

(a) The ICorpo:ation should pay
special attention to evolving
suitable economic programmes
for assisting {ribals small
farmers and other weaker
gections of the rnral commu-
nity, as also for relatively
backward areas of the countrv.

 (b) The activities of the Cornora
tion should b2 specifically ex-
tended to cover diary, fishery,
poultry and minor forest pro-
duce, for benefiting primarily
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the tribal population and
other weaker setions.

(¢) The constitution of the Corpo-
ration shouiy be broad-based
so that it becomes a more re-
presentative and expert bhody.

(d) The corporaticn should have
adequate funds t¢ match {ts
new responsibilities,

The Government have accepted the
recommendations of the Committee
that the NCDC shouid noy only eonti-
nue, but it should be strengthencd
both financially and orgamzalionally.
The basic principles underlying the
recommendationg of {n; Committec are
sought to be incorpurated in this Bill
The salient features of the Bill are.—

(a) The activities of the Corpora-
tion are propa-ed to be exten-
ded to cover dalry, poultry,
fishery, and minor forest pro-
duce (Clause 8 of the Bill,
read with sub-clause (iv) of
Clause 3 of the Bill).

(b) The constitutinn of the NCDC
is proposed to be more broad-
based. The Generai Council
of the Corpuratinn will con-
sist of 51 members. Represen-
tation will bs given to the
Central Government, the State
Governments, the National
Federations, State Federations
and Central flnancing and
other institutions (Clause 4

of the Bill).

Tc) The Board of Management will
consist of 12 members, in
which representation will be
given to Central Government,
National Federations State
Federations, State QGovern-
ments, the Reserve Bank and
experts in agricultural coope-
rative deveiopment (Clause 9
of the BIlL,

(d) At present, NCDT can borrow
only from the Central Gov-
ernment, Pravision ig beln®
mede for providing access to.
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NCDC to borrow funds from
the open markst and financing
institutions (Clause 11 of
the Bill).

As I explained, the primary objective
of the Bill is to strengthen the rural
infrastructure for economic activities
in the agricultural sector through co-
operatives, with accent on helping the
weaker sectiong and backward areas.
This is a simple and nou-controversial
‘Bill whose main aim is rural develop-
ment through cooperatives I, there-
fore, hope, Sir, that all sections of the
House will support thig Bill

I have also movel} separately some
technical amendments because the
Bill, as it was contem:plated wss mov-
ed in 1973 but, since we are now in
1974, some technical and consequential
amendments necessary have been in-
troduced.

MR, DEPUTY-SPFAKER: Motion
moved:

“That the Bill further to amend
the National Cooperative Develop-
ment Corporation Act, 1862, be taken
into consideration.”

Shri Bhattacharya.

SHRI S, P, BHATACHARYYA (Ulu-
beria): 8ir, as the Bill is according to
the suggestions of the Expert Commit.
tee, accordingly, amendments have
been broaght forward. I support those
amendments.

I must, however, say that the coope-
rative, in general in our country, has
not really benefited the poor. But, it
has benefited the richer sections only.
Even the rich persons taking money
from the cooperatives are becoming
mahajans in the villages and they are
exploiting the poor people. This is
the general characteristic in West
Bengal. We have got experience here;
g0, we can say that in many places, it
is the richer section who Ig getting
the profits out of the cosmeratives and
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not the poorer sectinas of the people.
Though the Expert Committee has
stated that the NCDC has done a good
Job in its development, 1t is not so in
practice I am sure thai in our coun-~
try the cooperatives can help the peo-
ple better and the cooperatives can be
developed faster. It would be much
better if more capital had been nvest-
ed in this so that the country is really
benefited out of this. I can give you
one example. Take the case of jute.
NCDC can procure jute but that has
not been done at all. The peasants
are cheated; they are compelled t) sell
the jute at a lower price and the r»ll-
owners sell jute at a higher price and
their agents only make profits. This
is the case not only in West Bengal,
but in Bihar and UP as well and the
jute-growers are being cheated in this
manner and the Natlonr! Co-operative
Development Corporation could not
help in this matter. We know how
much of bungling is there in West
Bengal Money is sanctioned but it is
not passed on and it 1s delaved with
the result that the really needy peo-
ple are not benefited. In spite of this,
I support these amendments, and in
fact, I could submit that more can be
done.

240

Isotopes are now used for preser-
vation of foodstuffs, and already the
Bhabha Atomic Research Centre has
shown that wheat and potato can be
preserved by using isotopes. The
Health Minister has given sanction for
this I woulq suggest that this method
should be utilised so that the poor
peasanfs can presServe their food pro-
ducts and the National Cooperative
Development Corporation can help
them to preserve the food product by
teaching them how to do it Thig is
one suggestion that I would like to
place before the hon. Minister for his
consideration,

Isotopes may also be utilised for
preservation of fish. That also bhas
been successfully trijed in the Bhabha
Atomic Regearch Centre. The XHealth
M nstry however has not yet given
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permigsion to use thig method, though
it has been successfully done, The
hon. Minister should know that our
marine fish production can be increas-
ed a thousand times more if only we
can catch fish in the sea in the marine
area and preserve them by using iso-
topes,

MR. DEPUTY-SPEAKER: On a co-
operative basis?

SHRI S. P. BHATTACHARYYA: Co
operatives can help.

MR. DEPUTY-SPEAKER: If he says
that thig should be done on a co-opera-
tive basis, then that will arise.

SHRI. S, P, BHATTACHARYYA
Even catching fish on a co-operative
basls can be done. It is done through
co-operatives in some areas and we
have got the exports.

MR. DEPUTY-SPEAKER: 1 am only
bointing out the question of relevancy.

SHRI S, P, BHATTACHARYYA, It
is done through co-operatives in some
areas. The co-operative organisation
can keep the machinery for pieserving
the fish and the fisherman can sell
their fish to the Cenire, and thus the
co-operatives can help in this matter
and thereby the fish production could
also be increased. But that does not
appear to be within the imagination of
our Ministers even now. I had been
is Cochin recently and I found that
our fishermen could catch fish only up
to 12 k.m, The Soviets and the Tali-
wan fishermen can catch fish in the
deep seas, but we do not, since the
fish that our fishermen catch become
rotten since they have to come back
soon. If we can preserve the fish
caught on the seas then our flsh catch
can be¢l increased very much....

MR. [DEPUTY-SPEAKER: Provided
it ig a done on a cooperative basis.
Then it has relevancy to this dis-
cussion.

SHRI 8. P. BHATTACHARYYA:
The co-operatives may keep the ma-
chinery for preservation ard the fish-

N.CD.C. (Secend
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ermen can utilise it. In the Bill it-
self, the preservation of fish has beea
suggesied as one of the functions. I
hope you understand it. Perhaps you
have not gone through the provisions
of the BIllL

MR. DEPUTY-SPEAKER: I under-
stand it. I have gone through the
provisions. The only proposal is that
the National Co-operative Development
Corporation is....

SHRI S. P, BHATTACHARYYA: In
the Bill, it has been provided:

“for clause (d) the following clau-
ses shall be inserted, namely:—

(do) ‘foodstuffs’ include—

(vi) meat, whether fresh, fro»
zen dried or preserved;”.

In fact, this wag suggested by the
expert committee,
MR. DEPUTY-SPEAKER: To the

extent that co-operatives function to
preserve fish, But it dnes not go be-
yond 12 miles of our territorial wat-
ers That is too big

SHRI S. P. BHATTACHARYYA:
Why not even in the territorial waters?
The Soviet ships and Taiwanese ships
can come there, but we cannot go
We can go deeper into the Arabian
Sea and the Bay of Bengal. Now we
are incapable of doing 0; we are conw-
fined to the territorial waters.

MR. DEPUTY-SPEAKER: I am
only pointing out that we are discus-
sing co-operation and not fisheries as
such.

A

SHRI S. P. BHATTACHARYYA:
You are attacking at the wrong point.
You must understand that we kan
catch more fish if we go deeper into
the sea. If we can utilise isotopes to
preserve fish, our fishermen can go
deeper into the sea and catch more
fish. That is the point I am making,
“That is not a thing that can be object-
ed to. Please do not object to that.
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MR. DEPUTY-SPEAKER: I am not
objecting; I am only pointing out the
nelevancy of the discussion

SHRI 8. P. BHATTACHARYYA:
Other countries go deeper into the
seas. Because scientifically we are
backward, we cannot dg so. Our fish
catch can be increased much more if
we can fish in the deeper seas. So I
suggest to the Minister that this
should be conmidered. I we do so,
it will really help augment our food
production. We can have more fish
manure. We can have other marine
products. We can also export these
products. So if this is done, it will
really be helpful The Minister
should think on these lines.
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SHRI ANNASAHEB P. SHINDE:

¥ou should have read the Bill more
earefully.
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“The organisation of societies
acems to have proceeded on the
basis of what the Reserve Bank has
aptly characterised as a ‘target
approach’ to the whole movement.
This has resulted in accelerated
organisation of a number of co-
operative " societies without ade-
quate investigation about their
viability. In consequence, 3 num-
bei of societies set up in various
sectors are either moribund or are
not functioning affectively. As
cxamples may be cited, the market-
ing sector where 25 per cent of the
societies are doing no business, or
the processing sector, where capa-
city installed has not been gain-
fully utilised in several flelds like
paddy processing, cotton ginning
etc. The same problems of gainful
utilisation is faced by cooperative
godowns also.”

Then i says:

“Vested interests have secured a
hold on a number of societies, which
they are turning to their advantage.
{t is essential that all the maladies
should be diagnosed and cffective
legislative and administrative sanc-
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aifene g war & 1 HRE 7 [@w A
§ w1 Fg7 91 61T Wi frw 9@ & Iaw
w WE —

“The Committee also consider it
important that steps should be
taken to ‘de-officialise’ the coopera-
tive movement. which is essentially
a voluntary activity. There is at
present a full-fledged Department
of Cooperation under Government,
apart from another official organisa-
tion like National Cooperative

The pro-
liferation of official agencies is not
in the Committee’s opinion condu-~
cive to the ‘de-officialisation’ of the
cooperative movement. Many of the
functions of the Central Warehous-
ing Corporation, State Warehousing
Corporations and the National Co-
operative Development Corporation
are common, e.g, Setting up of
godowns, cold storages, purchase,
sale, storage and distribution of
agricultural produce, seeds, ferti-
lisers etc. There are also Primary
Credit Societies, Central Coopera-
tive Banks etc. some of which seem
to be working at cross purpose. It
is in this context that the Com-
mittee have suggested a reconsidera-
tion’ of the need for an organisation
like the National Cooperative De-
velopment Corporation, which, as an
institution, has not to any consider-
able extent succeeded in securing
the objectives for which it was set
up.n
What is the purpose of it? Whether

these reports are ever discussed on

the floor of the House or not, or it is
that you take some reports which are
favourable to the Government into
consideration and say, it is all right.

This is the Report of the Expert
Committee on the National Coopera-
tive Development Coérporation. The
question is; Should Centra] assistance
be routed through the N.CD.C? It
says:

“The existing procedure leaves no
discretion to the N.C.D.C. to alter
the amounts of such assistance or
vary the pattern of assistance or

tions applied against them in the
interests of sound and healthy
growth of the movement.”

N adds:

“The Committee also consider it
important that steps should be taken
to ‘de-officialize’ the cooperative
movement, which is essentially a
voluntary activity.”

el ot & gy & fi WX WwER
WU Mg mwiwamag @
Wo fo dro wr wrwr wTATGNE
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determine the individual program-
mes to which this assistance should
flow. In this situation, the N.C.D.C.’s
role is more in the nature of a pay
office of the Central] Government
for disbursement of central assis-
tance to State Government than
that of an agency for financing pro-
grammes sponsored and promoted
by it.”

This is the work of the N C.D.C.

Faifer qade ¥Aq degw W
A eR Tz T aEowe § | HIOHT
T fad grEew feqad e & )
Fg W A gAT } | ug vieE HRE
wr feiR & s eadw T @
2

Then it says:

“The N.CD.C. is merely a
channel for disbursing certain Cen-
iral assistance to the State Govern-
ments which are entitled to such
assistance on the basis of a pre-
determiined formula. In these
circumstances, there is no advant-
age in routing Central assistance for
State plan schemes through the
NCD.C.

MR. DEPUTY-SPEAKER: Why
don’t you make your point? You go
on reading.

SHRI M. C DAGA: This is the
Report on the National Cooperative
Development Corporation. It says
that the money is not disbursed pro-
perly. There is an uneven disbursal
of money.

MR. DEPUTY-SPEAKER: You make
your point without giving long quota-
tiong.

SHRI M. C. DAGA: This is men-
tioned in the Report.

MR. |DEPUTY-SPEAKER: Then
you make a suggestion that the Minis-
ster should re-read the Report.

Amdt.) Bill
SHRI M. C. DAGA: It says:

“The Committee would like Gov-
enment to remit the foregoing
consideration for detailed expert
study and come to a decision on the
necessity for the continuance of the
National Cooperative Development
Corporation

This rs the point which was referred
to the Expert Commitiee and they
have given the Report. W oaT *

T1aaE WY W Fg <@ & gerew @@
g Homwyemarama g v o
F1 9t wetafwifen =t § ag fmn
£ ? 1968 ¥ frmwr 91 AR =W
frrm @ ww F A ¥ A @y w5y
AQET AR § ! T WY OFT FEAT

ey & ?

Then vou hold a meeting of the
General Councill consisting of 51
members. Now you have said that
you can call as many meetings as you
like If you consider the expendiiure
involved, 1t will run to thousands and
thousands of rupees

T oFft 0¥ ol o T T FATE 7 FIA)-
Sfesy @ q% ¥ el & W W
mmzfﬁﬁc?ﬁoﬁoiﬁo%mm
it gfegee awmgd w1 owfaa
fFar ¢, S T qEaE MY 7wy
woY Feaid & st sy S &

“The Committee find that the
progress of cooperative movement
in the country has been very un-
even. The movement has yet to
strike firm roots in places like
Rajasthan, Bihar and Orissa which
are comparatively less developed
in this regard than areas l:ke
Maharashtra, Gujarat and Punjab.”
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‘During the year ended upto 1973,
1,870 cooperative societies in 55
. diwtricts were extanded short term
financa to the tune of Rs. 9 crorea.”

BIEAE IR F & A o o @ &
& FAAT FE ACEW TGAT FT EOQ
& W qww § 3 v g oo ¢
g AT e & A wrd §

MR DEPUTY-SPEAKER; Lei the
Minister answer. You have made the
point.

SHRI M. C. DAGA: I will Anish, Sir.
I have suhmitted some amendments. I
want to say one or two words more.
Now who can become President or
Vice President? Only those peopie
who have knowledge about it should
beeeme President or Vice President.
That 15 why, 1 have suggested inclu-
swon of the following after ‘Vice Presi~
den{’ in Clause 4:

“having special knowledge or, or
practica! experience in agricultural
cooperative development.”

Only such person should be nominat-
ed us President or Vice president.

W Tad AT ¥ AT v qUE B
e v fr @ 1 fow A & fag
arEt 7 owR W wrge goend Sy
B dw e oF o @
g M g dar fir ) s aedw
&) wae dar Aff Oar § & wewr
WY sravr wff Y wrar &
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SHRI ANANTRAQ PATIL: (Khed)'
Mr, Depuay-Speaker, Sur, I rise to
support tms Bill. Thus is a small
measuyre which seeks fo amend the
NCD.C. Act of 1962, The objective
18 to broad-base the artlvilies and the
constitution of the NCDQ and to
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divérsity thé séurce of funds in the
light of the recommendstions of the
Committee.

In pursuance of the observations by
the Public Accounts Committee Gov-
ernment bad appoivted an expert
Committee to examine the working
and the policies and programmes of
the N.C.D.C. The main cljective of
the Act was to plaa promote and
finance the programmes of collecting
processing and marketing of the
agricultural produce and other com-
modities. But, these are not found
sufficient beenuse this does net help
the weaker sections of the society as
well as the fribal people. So, the
Committee thought and found it
necessary to broad-base the mctivities
of the NCDC. They have recommend-
ed to include, in the activities the
poultry, fishery, dairy as well as co-
llection of forest produce and pro-
cessing and marketing the same. This
is a very welcome feature of the re-
commendation, But, in our country,
as my friends from Rajastban have
observed, the cooperative movement
could not grow and make much vro-
gress mn all States. The public workers
perhaps did not take interest in the
respective States. Take the examvle
of the farmers, the weaker sections of
the society—the tribals—in any part
of the country. Advancement of loans
bv societies or by any agency of the
cooperative in not going to  help
the farmer to improve his cerdition,
Take, for example, my constituency
which comprises hilly tracts. There
are people from weake~ sections of
the society——the tribal recople. There
are no means of subsistence profes-
sion or vocation. Th. farmers there
and tribals, can take to dairymng,
animal rearing and milching of cows.
They can give the milk to the coope-
rative societies to he sent to the big
towns ang eities. Similarly, from the
jungles they can collect the forest pro-
duce such as Airida or gum of honey
from which dyestuffs can be produced.
That is not being done. The banias
or traders do mot pay money to the
tribalg for the produce that they
collect. Instead, the same is being
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pont o the kg cities and towas. The
WVQ soclety dues not come for<
ward to lielp e or fdrmers
for processing the proauce. The
NCDC  also does not care for them. I
want to emphasgise this. We do pot
take proper care to see that whatever
policies or programmes are taken in
hand are implemented. They da
not pay attention to it at all, So, the
constitution of the NCDC has to
be broadbased. Formerly there
were a number of officials and a num~
ber of non-officials only. But, there
were no representatives of the coope-
rative societies or represenvatives of
the State Government and others
who know something about the co-
operative movement, I want only
those who have got experience in the
cooperative movement to be repre-
sented on the NCDC. They are
forming general council and the beard
of management I would 1equest the
hon. Minister that he should make usc
of the experience the intellect, and
study of the persons concerned in the
future set-up of the Nalional Co-ope~
rative Development Corporation.

With these remarks, I support the
Bill

MR DEPUTY-SPEAKER- Now, the
hon., Minister.

SHRI JYOTIRMOY BOSU: You can
call me now and I would not insist on
speaking during the third read'ng

SHRI ANNASAHEB P, SHINDE-
I am thanktul to the hon, Members
who have participated in the debate.
Shri Ramdeo Singh and Shri Aanat
Rao Patil who spoke at the fag end
of the dcbate made some observations
which were very relevant and 1 think
theirs were very well informed obser-
vations. I am sorry to say that per-
haps many of the Members did not
get sufficient time to look into the
provisions of the Bill, and I would
have very much welcomed informed
eriticism and informed observations
All the same, I am thankful to the hon.
Members for making some brcad sug-
gestions in regard to the co-operative
movement. But I would like to sub-
mit at this stage that the National Co-
operative Development Corporation is
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not a co-operative society but it is an
instrument evolved by the Government
of India for helping the State Govern-
ment in regard to the development of
the co-operative movement. There-
fore, one should not confuse this or-
ganisation -with the co-operative
movement. The Natioal Co-operative
Development Corporation is a very
vital link with the co-operative move-
‘ment and it is en effective instrument
for helping the co-operative move-
ment.

This House in its wisdom passed
the original Bill in 1962. What is now
being done is only to amend the Act,
The basic principles and framework
have been accepted. Perhaps during
the last session or the session prior
10 that, we had brought forward an
amending Bill to include the State of
Jammu and Kashmir within the pur-
view of the parent Act, and this House
had approved of that amendment and
included Jammu and Kashmir within
the scope of the Act.

In the meanwhile, the Public Ac-
counts Commuttee of the Fourth Lok
Sabha, as I mentioned earlier in my
preliminary observations, went into
some of the problems of the National
Co-operative  Development  Corpo-
ration and in its wisdom, this learned
body made some observations and rais-
ed the question why there be a co-
operative department as wel] as the
Nationtal Co-operative Development
Corporation and whether it was not
duplication ang whether it was neces-
sary at all. In their wisdom they made
a very wide observation. They did not
go into merits of the case but they
suggested or recommcnded {o the
Government of India that an expert
body should be appointed to look into
the functioning of the National Co-
operative Development Corporation,
and they should also find out whether
it is desirable to have such a body and
whether it needs to be abolished or it
needs to be strengihened and so on.
Basing themselves on these observa-
tions of the PAC, the Government of
India appointed an expert committee
under Shri Venkatappaiah who was
then a Member of the Planning Com-
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mission and whé i a very well
known and knowledgeable person nof
only in the fleld of economics but in
the fleld of co-operatives. This com~
mittee went into the problems. I need
not elaborate in this wvery much,
thought I have voluminous material
with me, because I would not like to
take the time of the House.

But this committee has cited a
number of instances and it has given
an assessment of how the NCDC has
beep, helping the States Government.
For instance, they have referred to
the Dantwala Committee on co-
operative marketing in 1968, which
had made some very fimportant
observations. They also had had an
opportunity to make an gssessment of

the functioning of the NCDC and they
said:

“We are glad tio0 observe that
recently even within the limited
resources available with it, the cor-
poration has embarked on several
new schemes from out of its own
funds outside the State Plan
schemes. These measures have
given impetus to the State Govern-
mentg to hasten the pace of deve-
lopment of co-operative marketing
and processing....

Again, the corporation’s decision
to subsidise the entire cost has led
to the establishment of a promo-
tional and assessment cell in most
of the appex marketing federations
within a short period. These in-
stances prove that the corporation,
given suitable assistance, can play
a usetul role in promoting the deve-
lopment of co-operative marketing
and processing.”.

Then, the Administrative Reforms
Commission had also gone into the
problems of the NCDC, and they had
also cited a number of instances and
praised the functioning of the NCDC.
Then in 18688 the Working Group on
Co-operation of the ARC also appre-
ciated the functioning of the NCDC,
Along with that, the All India Rural
Credit Review Committee 'went into
its functioning in' 1989, They also ap-
preciated the role of the NCDC. This
Committee based on its nrwn

nitider
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also made s recommendation to the
CGovernment of Tudia that there fsnot
only need for NCDC, but Govern-
ment should really give all supportto
1t and it should be strengthened and
broad-based.

I do not know whether Shri Daga
had time to go through the details of
the report. Members are very busy
sometimes. The Expert Committee
made a very strong recommendation
to the Government of India...

SHRI M, C. DAGA:! X he reads cer-
taip chapters, he would find 1t for
himself.

SHRI ANNASAHEB P. SHINDE:
Public Accounts Committee reports.

SHRI M. C. DAGA: Not the PAC
report. I was not talking of that.

SHRI ANNASHEB P. SHINDE:
Even then, he has missed the main
mark. The main recommendation of
this Committee was that this organi-
sation should be strengthened.

SHRI M. C. DAGA: The main point
made was whether it should remamn
&8 g pay office to disburse amounts
through the States or it should watch
the activities of the societies.

SHRI ANNASAHEB P. SHINDE: I
iistened to him patiently; let him
now do likewise.

SHRI M. C. DAGA: He is felling
me that I have read some of the chap-
ters of this report,

SHRI ANNASAHEB P, SHINDE:
First of all, I would like fo tell him
that as far as the routing of the
funds is concerned, the PAC had
made some observations and this Com-
mittee also upheld those observations,
that the routing of normal plan
funds to the State Governments should
not be done through NCDC. I feel
it should be done directly by the Gov-
ernment of India. This recommend-
ations has been accepted by Govern-
ment. 8o there is no question of plan
funds being routed to the State Gov-

FEBRUARY 19, 1074

NCDC (Second 264

Amde) Bl
ermments through NCDC now. So
this has been accepted.

What | was submitting was that the
main recommendation of this Com-
mittes was that we should strengthen
and broadbase it. After examining
it 1n detail, the Government of India
came to the conclusion that if 13 neces-
sary to strength thus organisation and
broadbase it. The Committee, of
course, made a recommendation that
this body should consist of 45 mems-
bers,. When we in the Government
of India examined it in detail we
thought that if this body is to be a
really representative body, other in-
terest should also be included in  it.
So we came to the conclusion that a
General Council of 51 members should
be there.

A number of hon. members made the
pomnt that all these are nomunations.
I dn not know how hon. members
came to this conclusion. As 1 saud,
earher, this 1s an instrument evolved
by the Government of India for help-
ing State Governments But are these
people nominated persons? Would the
Chairman of {he National Co~operative
Union of India be a nominated per-
son” He is an electeq person m that
organisation, Then the Chairman of
the National Agricultural Co-operative
Marketing Federation, the Chairman
of the National Federation of . Co-
operative sugar factories, the Chair-
man of the All-India Federation of
Co-operative Spinning Mills, the
Chairman of the All India State Co-
operative Banks’ Federation-—all these
persons are elected persons,

SHRI M. C. DAGA: Please let us
know how many out of the 51 mem-~
bers are elected.

SHRI ANNASAHEB P. SHINDE:
These details are given there Please
read the law. [Eleven members are fo
be nominated by the Central Govern-
ment from the Chairman of State
level, Co-operative Federations.
These are all elected persons. So I
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woild like o dispel the impression of
bon. members that they are nominat-
¢d persons. All these details are
given in the Bill iteelf. Hon. mem-
bers can have a fresh loak into it.

SHRI P. G. MAYALANKAR
(Ahmedabad): Out of the 51 mem-
bers, how many are elected?

SHRI ANNASAHEQ P. BSHINDE:
That will have to be calculated, I
think it will come to 23-24¢. We can
calculate. This is not a co-operative
society. This is an instrument of the
Government of India.

The second difficulty came that it
this is to be a composite body it
should be representative of the State
Governments and along with non-
officials there should be representatives
of banking institutions. There is the
Reserve Bank of India. Many of these
organisations are not technically offi-
cial organisations. It may be said that
the RBI 15 an official  organisation.
But you know the rclationship of the
RBI with the co-operative movement.
We know it plays a very important
role there. Then there is the Stale
Bank of India and now there is the
Food  Corporation because the co-
operative movement is involved in
marketing  of foodgrains. So, we
thought that a representative of the
Food Corporation should also be
there; then we thought that a repre-
sentative of the Central Warehousing
Corporation should also be there. All
those who are concerned with the co-
operative movement have been includ-
ed in this, Therefore, the inference
that this is mainly an official body
will not be a correct inference as far
as the composition is concerned.

Then, some observations have been
made by the hon. Member, Shri Ram-
avatar Shastri. He said that there
shiould be some scope for nominating
members who are really knowledage-
able &nd ‘who know something about
the co-operative movement. For in-
stance, he mentioned the name of Dr.
Z. A. Ahmed, I have great respect
for him; he is a very knowledgeable
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person. Of course we are not discus-
sing personalities here. What is im-
portent. is whether there is provision
to include some experts in such a
body. There is a gpecific clause here
mentioning “four members represent-
ing persons having special knowledge
or practical experience in agricultural
and co-operative develspment.” This
{s in addition to the representatives
of the State Federations and the na-
tional level federation. That rucans
there is a provision to intlude those
who are directly representing the co-
operative movenient and those who are
elected representatives of the co-
operative movement, and at the same
time, there is provision for including
those who have highly specialised and
expert knowledge. All these aspects
have been taken into consideration
while constituting the body.

An observation has been made that
there should be a non-official either
as President or Chairman. As I said,
this is a Government instrument. It
should not be mixed up with co-
operative unions like the national co-
operative unions. There, the Govern-
ment of India's position is very clear.
We wanted co-operative organisations
without any Government interference.
We wani that co-operative organiz-
ations should be led by non-officials.
But this is a Government instrument
for helping the State (Governments.
Therefore, there is a provision. It is
not a new one. The present set-up is
this. The Agriculture Minister hap-
pens to be the Chairman and the
other Minister of state who is ino
charge of this porifolio works as the
Chairman of the Executive Com-
mittee. Now, only the designation has
been changed: President and Vice-
President. The Minister fand thfe
Minister of State would be the Presi-
dent and the Vice-President.

Then, our colleague Shri Daga said
that we are appointing & Managing
Director. We are not appointing a
Managing Director. Already the post
of Secratary is there. It was not pro-
perly understood. But thiz i3 an im-
portant organisation for helping the
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State Governments. We are only
changing the momenviature: mstead of
“Secretary”, we are saying “Mansging
Director.’ 8o, there is no question of
additional expenditure,

Ancther observation was made. I
‘wish there was some truth in that
criticiam, because I am a person who
will accept the critiism it there had
been some truth in it. It has been
said that there is too muh of unneces-
sary expenditure involved. [ would
like to say that the expenditure of the
Corporstion all along during the last
three years has been less than one per
cent. Actually, I have got the figures
from 1968-69 onwards. They are, 0.83,
0.81 0.97, 0.90 and so on. That means
Jess than one per cent. It is expected
that at least such a body may have two
meetings in a year, but what does
it matter? I know that the Indian
co-operative movement has not, un-
fortunately, fared well in many varts
of our country. I accept that criti-
cism of Shri Doga. In many parts of
our country, the movement remains
stagnant; it is just domant; it is do-
cile. It is not functioning well. There-
fore, our approach is to see that the
movement is really activiseq and
special emphasis is laid in respect of
the backward areas and the necessary
efforts are made. But uitimately I
would appeal fo the good sense of the
bon. Members: the co-operative move-
ment is a non-official movement.
There are limtations for official
agencies for developing it. It is for
you all and those people who are re-
presenting public opinjon to give the
necessary encouragement and non-
official leadership and see that the
co-operative movement comes up in
the backward areas.

The other important aspect of this
Bill is that so far the National Co-
operative Development Corporation
was belping mainly the co-operatives
connegted with agriculture; agricultu-
ral processes agricultural marketing
credit, etc. Now, it has been decided
that many seetions of our society, par-
ticularly thé wenker sectiong who are
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engaged in fisheries, poullry, animal
husbandry, ete, are covered. Bome of
these activities were not coveved by
the help and assistance which the
NCDC was giving to the State Govern-
ments in the past. It hss now been
decided that the activities which are
carried on by the weaker sections of
society like Asheries, diarying, animal
husbandry, collection of forest pro-
duce, etc.,, which are pursued mostly
by the tribals and others, should be
made eligible for assistance of the
NCDC to the State Governments.

Therefore, looking to the general
framework of the Bill I do not think
there is anything controversial at all
in this Bill.

off fagfer foomy (WfeRrdY): aw
1191 71 1297 WTEHT S AFAT a7
WRAT ¥ W SEH! AT qAN AEY
3} 2 e sy gad £ wender
T w1¥ w3 gEm, Y AT d
' 3uw aEdt Wi faed g § -
|fea & Y sow e § ag s
AREX BIar &, 9E W AW
N R Al [ - W
wmr g ?

SHRI ANNASAHEB P, SHINDE:
I know that our senior colleague and
Parliamentarian Shri Bibhuti Mishra
has strong feelings. He has been telling
me that in some partg of the coun-
try the cooperative movement is do-
minated by vested interests, They
are not broad-based. It is agreed
on all hands that this should not be
s0 and they should be democratiwc
and they should be broad-based.
These are the principles which are
acceptable hundred percent fo the
Government of India. We do not
support small societies which are
formed by a handful of persons or
family societies or cooperatives of nar-
row groups. We want them to be
broad-based and democratic, as I said
hefore. ) .
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Aceording to our Constitution, co-
operation is a State subject and that
is the forum where it should be agi-
tated,. If Shri Bibhuti Mishra
wapts the opinion o0f the Government
of India I have made it clear and I
say it again that the co-cperative
movemen should be really broad-
based and should express the aspire-
tions of the common people in this
country. Therefore, my advice to the
State Governments would be ¢to
amend the law. We shall give them
the necessary support.... (Interrup-
tion). I is not a matter of laughter,

SHR} JYOTIRMOY BOSU (Diamond
Harbour): I am only thinking about
the co-operatives in the sugar sector

and their prosperity at the cost of the
consumers.

SHRI ANNASAHER P. SHINDE:
1 will educate you on that also.

SHR! P. G. MAVALANKAR: (o~
operation is a State subject, None the
less he has come with a Bill to amend
the National Co-operative Development
Act. While helping the States, the
Government of India should see to it
that the co-operative movement in
ihe States is conducted on genuine co-
opcrative lines.

SHRI ANNASAHEB P. SHINDE:
There are no two opinions on that
We have been having conferences of
the Ministers of Co-operation where
these basic principles were discussed
and we shall again repeat it. On this
fhere can be no two opinion. The
scope of the Act is being enlarged so
that we will be in a position to help
the national federations and some
State federations and some  multi-
unit co-operatives whose area of oper-
ation is more than one State. Such
high level organisations will be eligi-
ble for receiving assistance from the
Government.

SHRI M. C. DAGA; Can the NCDC
watch the activities of co-pperatives
working in the States or not? Is it its
function or not?
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SHR] ANNASAHEB P, SHINDE:
First of all we do not extend direct
assistance to the co-operatives. We
pagg on assistance to them through
the State Governments but we have
been very closely watching their acti-
vities...(Interruptions). We give ad.
vice to the State Governments. It is
really a question of developing aware-
ness in the non-official agencies to get
the necessary support from the State
Governments to the co-operative move-
ment,

I am again thankful to the hon.
Members  for the general support
they have given to the provisions of
this Bill. I have seen some of the
notice of amendmemts which the
hon. Members have given. We can
discuss them at the approprigte mom-
ent. Since the broad provisions of
the Bill are acceptable to all sections
of the House, I hope they will give
unammous support to this Bill,

MR. DEPUTY-SPEAKER:
question is: '

“That the Bill further to amend
the National Copperative Develop-
ment Corporation Act 1962, be tak-
en into consideration.”

The

The motion was adopted,

MR. DEPUTY-SPEAKER: We will
now take up clause by clause congi-
deration, To clause 2 there iz an
amendment by Shri Ramavetar Shas-
tri. Is he moving it?

Clause 2—(Substitution of long title)

SHRI RAMAVATAR SHASTRI: I
beg to move:

Page 1, line 16,

after “foodstuffs” inseftw
“poultry and piggery feed" (18)

Tq g aga wrge § 1 qar
T WY T gwge g (e
Qe ) SWIX A9 qEE &7 A A
N ¢ afew gur aee A o wiY
sz fmr &
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SHRI JYOTIRMOY BOSU: Mr.
Chairman, I notice the Ministey of
Parliamentary Affairs loudly clap-
ping, perheps with some Motives. We
do not want you to be anything but
fmpartial. : Bhri Reghu Ramalah
should rvemember that you are a
friend of ours too.

MR. CHAIRMAN:
that you also clapped.

I have noted

sl TRTED T Al : & X A dvew
W femr ¥ ww w7 wawe faw
v @ §fF wilawm e @
W fad o F A wT g
~frly'~ & fag @ #7 =ewar
¢ Ty AT avw A W W § e
gt wew Hford o gw Ao
a8 2 | &% W OF wRel & faw-
ey ® ¥ T EH N
¥ fag Wy Tg Y 9WF wiw ¥ forar
o wr e ferr @ w el e
Taaw ¥R LM @ W AN W
Wwger feomad @t § W™
s d fr cud farra &Y a<w a R
w9 W @i daegard
fx g A1 A g AE R s g%
e N Fwwdrd, wish § )y
o FgA e Tl geewTaEm
T E W PR AW A agA A W §
N 3w o W@ § Ffew
qg Y WA A § wElew 99
N WoE 1 AW e
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W fer § swd ey af WY
t 7 o gy v owwd foer &
fmvaTal & & Wi w IR
™ dfeat W wfere w7 A fag
afr ¥y xg oW W hmw @
&% wifis yaeT fawre w13 ¥ wei
it & ofpn W v @R o
T AT GHT FT q9F FX E T W
yd g & SHE A A oS
aft & 1R A FIF FRET
FEAT § 1 g owlr ¥, T
wlwe W oA wEAT WY ¥
gafsy & ¥ W A9 ¥ fww
gt arfgy W1T s s w0 ot
s @@ | gwfee § g g fr
Wt ff ARXTT  wmEET w R
£ | afs 9w g w7 FFL AE
& ¥1gy & & fT S|ET SO |-y
g ?

16 hrs,

SHRI ANNASAHEB P. SHINDE:
1 have no difference of opinion with
Shri Shastriji in regard to the princi-
pies  But I hope, he will appreciate,
if the principles or the points which
have been made are already a pact
of tne present statute, whether there
is & need of thoge amendments,

First of all, he has suggested that
the words “poultry and piggery feed”
should be added. In the originmal Act
iteelf, it 15 stated “cattle fodder in-
cluding oil cakes and other concen-
trates”. *Cattle fodder” means feed
for pouliry, feed for piggery. It in-
cludes that also It is a comprehen-
sive provision. There is already a
provision in the Bill itself.

The other thing he suggested is,
after “meat”, insert “including pork”.
In the Bill itself, it is stated, “meet
whether fresh, frozen, dried or pre-
senved;”. “Meat” includes pork also.
“Meat” does not mean only goat meat

or sheep meat. In includes meat of all
catile.
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So, these provisions are already a
part of the present statute. I hope,
he will gppreciate that there is no
need of these amendments. There is
no difference of opinion on the prin-
ciples. There are already part of the
present statute. I would request him
to withdraw the amendment.

MR. CHAIRMAN: Is he withdraw-
ing it

SHRI RAMAVATAR SHASTRI: Yes

Amendment No. 168 weas, by leave,
withd rawn.

MR. CHATRMAN: The question is:

“That Clause 2 stang part of the

Bill’.

The motion was adopted.
Clause 2 was added to the Bill.
MR. CHAIRMAN: Clause 3. There s

an amendmeni by Shri Ramavatar
Shastri.

SHRI RAMAVATAR SHASTRI: 1
am not moving it.

MR. CHAIRMAN: The question is:

“That Clause 3 stand part of the

BuL”

The motion was adopted.

Clause 3 was added to the Bill.
Clause y—(Amendment of section 3).

SHRI M C. DAGA (Pali): I beg to
move:
Page 3, line 7,—
after “Vice-President,” insert—
“having special knowledge of, or
practical experience in agricultural
co-operative development,” (6).
Page 3, line 9,—
for “eight” substitute
Page 3»—
omit lines 23 and 24. (8).
Page 3,—
omit lines 35 to 39. (9).

Page 3~
Omit lines 45 to 4T. (10).

Page 4, line 1,—

“three” (7).

N.C.D.C. (Second
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for *“three” substitute “T'wo”, (11)
Sir I made my speech but, I think,

the hon. Minister has not given any

reply to the guestion which I raised.

In Clause 4, it is stated:

“a President and a Vice-President,
both to be nominated by the Cen-
tral Government;”

1 want to adg the words, “having
special knowledge of, or practical ex-
perience in agricultural co-operative
development.” Whom do you want to
nominate? The persons who have got
practical experience shoulg be nomi-
nated. It should not be that anybody
can be nominatéd. He must have
special knowledge of, or practical ex-
perience in agricultural co-operative
development. That is why I have
moveg this amendment.

Both President and Vice-President are

to be nominated.

g A e g @A fr waifer
dfeg 9T 51 FEEl W AsRe
fer & 0

Out of 51 members the General Coun-
cil will have, eight members are to
be nominateg by the Central Govern-
ment from government offices; then
the Deputy Governor of the Reserve
Bank is also a government employee;
the Managing Director of the State
Bank is also a government employee;
then a member representing banks to
be nominated by the Centra]l Govern-
ment; then four members representing
persons having special knowledge of,
or practical experience in, agricultural
cc-operative development, to be nomi-
nated by the Central Government,

& g S WIS T AT § 9T W A
wd AMawad & 1 S
srdnr 7 ofers  seTeEE eRdY
¥ 41 Y| Y fawrfar & 9 o
oy 51 A e £ ouw s
o fifer w=F @ef, ot SEer
WY g g 7
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You say that co-operatives are a
State subject. Then what will be the
function? Will it have only one func-
tion, that ig, to disburse the amount?

gfers  wwrew A F
g dfe wgt vl &% goeTd
s Tl frwf@
Hanfefrrarg@er & R § foan
$fF 1 A AfoEdge § ok
aw ETFw ¥ & whwmem#H
FRgaw FTINTERY
£ 1 oam oA 74 w0 g e
AT JEET wT ogwr !

1 sk whether you pay that amount
to the Government or not. What is
the necessity of having this body
when all are nominated? Then he
BaYyS:

“three members representing
rnational level organisations engaged
or interested in the promotion and
development of co-operative pro-
grammes...”

Then, the managing director.

N FT AN WTFT § AP
Yy owum ! ofeww wwSRw
S Adrqe fig § 9w Aag
m fr& dafefmamE@ew 8,
M AT awry At @ W
adfer  wEdr ¥ @t wmewr
womafey  feqedz s wwan &7

What is the function of the Co-opera-
tive Department? You say that it is
a State subject—co-operatives. Then
why do you try to have this bedy
with such a big General Council?
Why should there be a Managing
Direclior? Why not a Secretary? The
Mansging Director will receive moce
money? Can you tell me what will
be the administrative expenses?

i
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oy Wy Grfufaemw w
frevoare s wd w § ?
FOFER AT 109 %o &Y & 1.
. wer § frgraed Srfer
waw v it g §, SR e
ww afr gt & 1w few e
N o Ho o Mo FTAFT WER
§? oiix Hag oft aww oo fiv
51 afaEy & ga=x feer W
g, frad vl &3 ¥ &3 T
AW AT ! v ARg
W ol wany W aw ¥ Ao Wi
oI 3% W Q@R 0| -
faq 47 g wwem feam @, W
T Qe g A waew arfe

There should be only one meeting and,
it it is necessary, there may be two.

Then, take this one* ‘“There shall be
a Roard of Management of the Cor-
poration...” There will be a General
Council and then a Board and the
Board consists of 15 members. This
Board will consist of three members
of the General Council to be nominated
by the Central Government. All these
are Members. I am not able to under-
stand this,

@ dffer wwd @

Whatever the object that was visua-
lised, was not fulfilled.

for gaw qEAT ARAT § )
Qﬂ'oiﬂ'oﬁoiﬂ'e Y91 wqar  fear
74 sE v Fhw g XY frar
i W ¥ g frmTwe
o w4 g s few owwe @
e fawe € 1 W@ 25-30
N oF e @ aft awd

So, 1 have given my amendments.
The President and the Vice-Presi«
dent—they should be elected.
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ﬁHRI f\NNASAH.EB P, SHINDE:
In my main reply I have already
covered many of the points. But
since the hon. Member seems to be
somewhat agitated and has given
amendments, I would like to say that
the recommendation of the Expert
Committee itself was that the present
NCDC’s structure needs to be broad-
based and the intantion was, suppose
the Government has to take any deci-
sion regarding helping the co-opera-
tive movement in any State, they
should be advised by non-officials,
other financial bodies and other con-
cefned organizations and central agen-
cies which are closely associated with
the cooperative movement. There-
fore, they have suggested that it
should be a body of 45 members. The
only addilion the Government has
made is of 8ix more members because
the intention of the Expert Committee
was that everyhody concerned with
the croperative movement in  India
should he associated with the General
Council When we examined the
spirit and the intention with which
the Expert Committee made this re-
oommendlation, we thought that it
shuuld bhe desirable to include some
more representatives, Whether it is
to be of 45 ¢r 51, there is not much
dafference.

1 would just now read out with
your kind permission the names. If
anyhody here could say that these
are redundant names and these are
not necessary, I am prepared to ac-
cept the argument. President and
Vice-President as I have already
said, they would be Ministers because
this is a Government organization
and not a cooperative society. Then
eight members, ex officio, to be nomi-
hated by the Central Government
from such of its Ministries dealing

with economic matters as it may
think fit.
SHRI M. C. DAGA: Is it men-

tioned here that the President and
Vice-President shall be Ministers?

N.CDC. (Second 278.
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SHRI ANNASAHEB P, SHINDE:
Yes, it is there in the Act itself.

Suppose, when we discuss the ques-
tion of helping the cooperative move-
ment and if the concerned Ministry's
representatives are not there, then it
involves a lot of red-tape and if the
officers are already involved, then
they undersiand what is the purpose
of helping and if they want to raise
any objection, they can do so at the
meeting itself, Therefore, al] the
cconomic Ministries are involved in
this.

xS

Then, the Deputy Governor of the-
Reserve Bank is there. As I said
earlier, the Reserve Bank is very
closely associated for several decades
with the co-operative movement in
India and it is one of the special res-
ponsibilitics laid down by the statute
itself for the Reserve DBank io help
the cooperative movement. Therc~
fore, the Governor of the Reserve
Bank is included. Then, the Manag-
ing Director of the State Bank, Again,
the same observations which I made
with regard to the Reserve Bank
equally apply to the  State Bank.
Then, the Managing Director of the
T'ood Corporation, the Maroding
Director of the Central Warehousing
Corporation, the Chairman of the In-
dustrial Finance Corporation, a mem-
ber representing banks to be nomi-
nated by the Centra] Government—
because there are other commercial
and nationalised banks which also
need to be represented.

I have already read out the list of
the non-official organisations to be
given rcpresentation the Chairman
of the National Cooperative Union,
the Chairman of the National Agri-
cultural Co-operative Marketing Fede-
ration, Chairman of the National
Federation of Co-operative Sugar
Factories, the Chairman of the All
India Federation of Co-operative
Spinning Mills and the Chairman of
the All India State Co-operative
Banks’ Federation. All these bodies.



very clonly auociated with the
O<operEtive moawumt. jﬂMr !uc!u-,
sigh which has béen @ue in the light
~.:of the ‘recommendutions of the Ex-’
. perts Committee' is very dexirible and
" 1 hope the Hen. Member, Mr. Daga

wilk appreciate and 1'hope hé will not
pregi his amendments, - About expen-

dfture, 1 wm ammy sam about this.

: SHRI M. C, HAGA Pledse excuse
e for interruptmg you
that the NCDC has been given Rs. T4
crores or more. This is the amount
given from the Central Government.

T wanted to know whether the NCDC:
will be gble to pay this back, whether.

it will be in a position to repay this

amount. This js more now and this
was Rs. 74 crores up to 1871,  How
-will it pay back?

SHRI ANNASAHEB P. SHINDE:
‘T think there seems to be some sort
of misunderstanding with the hon.
‘Member. ' All the loans which are
advanced by the National Coopera-
tive Development Corporation to the
‘State Governments are repaid except
‘one small item of about Rs. 3 or Rs.
4 lakhs, which is pending with the
Himachal Pradesh Government. That
is also due to bifurcation of some
-areas from Punjab. Because of the
dispute regarding bifurcation, veri-
fication ete. is being carried out and
all the amounts and every single pie
will be repaid according to the sche-
dule. All the amounts are received
back and there is no default as such.
“Therefore, there should not be any
'kind of misunderstanding in the
minds of the hon, Members. Some
amounts are advanced on the guaran-
tee of the State Governments. This
is the only clarification which I wan-
ted . to. make. I request him not to
press his amendments.

SHRI M. C. PAGA: I am . not
pressing  ‘my - emendments.: 1. .seek

léave of the I-louse to withdraw my
' amendmentn

1 have said

| SOME HON. MEMEERS: Yer -
‘MR, CHATRMAN: - These ‘sriendi-

niénts are withdravm by !uve of W‘
House,

Amudments Nor, ] to u were, by
leave withdraun. .

is;

. “That Clause 4 stand part of tl'le
BilL."
The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

MR. CHAIRMAN: Do you want fo
move amendment to Clause ¢ Mr.
Daga? ‘

SHRI M. C. DAGA: No, Sir. I do
not want to move.

MR. CHAIRMAN: There are nd
amendments. I will put Clause 6 to
vote.

The guestion is:

“That Clause 6 stand part of the
BilL”

The motion was adopted.
Clause 6 was added to the Bill.
Clause 7 was added to the Bill,

MR. CHAIRMAN: On Clause 8
there is an amendment by Shri Kam=
avatar Shastri. Are you moving?

SHRI RAMAVATAR SHASTRI: No,
Sir, I am not moving it.

MR. CHAIRMAN: There are ne
amendments. I will put Clause 8 to
vote, The question is:

“That Clause 8 stand part of the
Bill.”

. The motion was adopieq
Clouse 8 wos ddded to the BRL
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MR. CHAIRMAN: Clause 9. Shri
Daga, ate you moving amendments
Nos, 13, 14 and 157

SHRT M. €. DAGA: No, Sir.
MR. CHAIRMAN: Al right. I will
put Clause 9 to vote. The question is:

“That Clause 9 stand part of the
BilL”

The motion was edopted,
Clause 9 was addeq to the Bill.
Clause 10 was added to the Bill,

ol Tt ™ TS W (v
W wfew FAwy § v Rwaw
s e wwitfr AEada
* Jrc Srew A e omaar ) &
oAt avgar 8 5 Y $Fm
W% T4 wwEfes QEEdy &
sfafafy =Y @ & <ar adar a
T )

MR. CHAIRMAN: Shri Barupal

hag asked for some clarifications on
this Clause,

SHRI ANNASAHEB P. SHINDE: I
would like to clarify his point. The
Federation has not come into being.
But we propose to have this Federation
hecause, we ourselves, are supporting
the Federation. Because of this law
now. we shall be in a position to give
financial assistance to that Federation.
There should be no difficulty about
that. My amendment is very simple.
It ig a technical one.

I move:

Page 6, line 33,—

for *debentures” substitute—
“bond or debentures, or both” (5)

MR. CHAIRMAN: The question is:
Page 6, line 33,

for “debentures” substitute—

“bonds or debentures, or both”, (5)

The motion was adopted.
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MR. CHAIRMAN: The question is:

“That Clause 11, as amended
stand part of the Bill”.

The motion was adopted

Clause 11, as amended, was added to
the Bill

MR. CHAIRMAN: We shall now
take up clauses 12 to 18. There are
no amendments to clauses 12 to 16.
The question is:—

“That Clauses 12 to 16 stand part
of the Bill”.

The motion was adopted.

Clauses 12 to 18, were added to the
Bill.

Clause 1—Short title
mencement.

and com-

MR. CHAIRMAN:
clause 1. There are three
ments to Clause 1.

I now come to
amend-

SHRI ANNASAHEB P. SHINDE:
There is a technical amendment, This
Bill was drafted in the year 1973. But,
since we are now in the year 1974,
a slight amendment is necessary. On
the advice of the Law Ministry lines
8 and 9 on page 1 have been omitted.
I move:

Page 1,—

for line 4, substitute—

“Corporation (Amendment)
Act, 1974". (2)

Page 1, line 7,—

omit “and any reference” (3)
Page 1,~-

omit lines 8 and 8, (4)
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MR. CHAIRMAN:
is:
M 1 PR }
for line 4, substitute—
“Corporation
Act, 1974",
Page 1, line 7,—

The question

{Amendment)
(2)

omit “and any reference” (3)
‘ Page 1—

emit lineg 8 and 9. (4)’
The motion was addpted.

MR. CHAIRMAN:
is:

The question

“That Clause 1, as amended, stand
part of the Bill”.

The motion was adcpted.

Clause 1, as amended, was added
to the Bill,

Eracting Formula

MR CHAIRMAN:
Enacting Formula,

SHRI ANNASAHEB P. SHINDE.
T move:

I now come to

Page 1, line 1,—

for “Twenty-fourth Year” subs-
titute—

“Twenty-fifth year” (1)

MR CHAIRMAN: The
is:

question

Page 1, line 1,—

for “Twenty-fourth Year” subs-
titute—

“Twenty-fifth Year”. (1)
The motion was addpted.

MR. CHAIRMAN:
is:

The gquestion

“That the Enacting Formula, as
amended, stand part of the Bill”

The motion was addpted.
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The Enacting Formula, as amended,
was eddeq to the Bill.

The Title was added to the Bill

SHRI ANNASAHEB P, SHINDE: I
beg to move:

“That the Bill, as amended, be
pasged”,

MR. CHAIRMAN: Motion moved:

“That the Bill, as amended, be
passed”.
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SHRI ANNASAHEB P. SHINDE
Unfortunately the Federation to
which the hon. Member 15 referring
1s not 1n existence at present, and,
therefore, we could not make a pro-
vision. But jwe have all the sympa-
thes for the labour co-operatives, and
when the federalion comes into being
we shall come forward at an
appropriale stage with an amendment
to the Act to provide for inclusion of
the representatives of the federation
Even without the amendment we
shall explore the possibility whether
in the category of experts who are to
be nominated or of persons who have
knowledge of the co-operative move-
ment, workg as representativeg of the
co-operative federation which may
come into existence in the near
future, we can include a representa-
tive of the federation as one of the
members of this genmeral body. We
shall be most sympathetic in regard
to this.
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MR. CHATRMAN: The hon. Minister
hag Eaid that he will consider the
matier.

The question is:

“That the Bill as amended, be
passed”.

The motion was adopted

L —

16.28 hrs.

PRES'DENTIAL AND VICE-PRESI-
DENTIAL ELECTIONS (AMEND-
MENT) BILL

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE). I beg to move.

¢ I1hut the Bill to amend the Presi-
dential and Vice-Presidential Elec-
tions Act, 1952, as reported by the
Jomnt Committee, be taken into con-
sideration’,

Experience in the past regarding
Presidential election has not been an
aliogether satisfymng one in view of
the unseemly spectacle of Innume:able
frivolous normnations being filed by
persons i a lightheartel manner and
the equally unedifying spectacle of
election petitions being filed in much
the same lighthearted fashion. It was,
therefore felt that in order that the
highest office of the Head of the
State 1s not dragged into needless con-
troversy because of the aforesaid prac-
tices, it would be necessary to In-
corporate 1n the law relating to Presi-
dential and Vice-Presidential elec-
tions, provisions which would operate
a5 effective checks both agsinst frivel-
oug nominations and lighthearted elec-
tion petitions. With thic end in view,
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a Bill was introduced in Parliament,
the salient features of which were as
follows.

(1) A prospective Presidential candi-
date should get the support of
at least forty electors of whom
a{ least twelve electors shall be
Memberg of Parliament and at
least twenty-four shall be
Members of State Legislative
Assemblies. A prospective Vice-
Presidential candidate should
get the support of at least ten
electors.

(2) A prospective candidate should
deposit a sum of two thousand
five hundred rupees, which
amount shall be hLable to be
forferted 1n case the candidate
fuils to secure one-sixth of the
number of votes necessary to
secure the return ot a candidate

(3) There should be a mmimum of
forty electors joined together
as petitioners for challenging
an election to the office of Presi-
dent and of these forty electors
at least twelve should be Mem-
bers of Parliament and at least
twenty-four should be Members
of the State Legislative Assemb-
lies There should be a mmm-
mum of ten electors joined to-
gether as petitioners for chal-
lenging an election to the office
of the Vice-President

(4) The ground relafing to the
offence of bribery or undue in-
fluence for challenging an elec-
tion to the office of President
or Vice-President should be
omitted altogether.

(5) The fact that the nomination of
any candidate (other than the
successful candidate) who has
not withdrawn his candidature
has been wrongly accepted
should no longer consiitute a
ground for declaring the elec-
tion of a candidate to be void
unless such acceptance has
materially affected the result of
the election.



